RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 31.12.2025

Nst;. Jﬂzg:s?\fip J] Z?i';(:t)i:rt No':;e(:]f dﬁzes Stage of proceeding of pending cases
1 | Ajmer - - -
2 | Alwar 2023 1 Prosecution Evidence (1)
3 | Balotra - - -
2019 1 Argument on Application (1)
2020 1 Stay by Higher Court (1)
2021 1 Prosecution Evidence (1)
4 | Banswara
Appearance of Accused (1)
2022 3 Argument on Application (1)
Final Arguments (1)
2025 1 Appearance of Accused (1)
5 |Baran 2025 1 Examination of accused u/s. 313 Cr.P.C. (1)
6 Barmer - - -
7 | Beawar 2020 1 Stay by Hon'ble High Court (1)
8 | Bharatpur - - -
9 | Bhilwara - - -
10 | Bikaner - - -
11 | Bundi - - -
12 | Chittorgarh - - -
13 | Churu 2019 1 Reply of Application U/S 311 Cr.P.C. (1)
2022 1 SEIERICEIREN()
14 | Dausa
2024 1 ey A (1)
15 | Deedwana- Kuchaman - - -
16 | Deeg - - -
17 | Dholpur - - -
18 | Dungarpur 2022 1 Prosecution Evidence (1)
2013 1 Record awaited from High Court, Jodhpur (1)
2015 1 Prosecution Evidence (1)
19 | Sri Ganganagar 2016 1 Judgement (1)
2022 1 Prosecution Evidence (1)
1| Soriont Belae warant )
20 |Hanumangarh - - -
2012 1 e TS (1)
21 | Jaipur District 2016 1 e TS (1)
2025 1 g9 =Tt (1)
2013 1 Statement of accused (1)
22 | Jaipur Metro-I 2025 5 Awaiting Order (1)
Argument on appeal (1)
2013 1 W B9 MR AFFIY ST P WR W ofed § (1)
Arguments on Charges and for Consideration the result of further
23 | Jaipur Metro-lI 2016 1 investigation as directed by this court through order dated
18.04.2022 (1)
2022 1 ot 989 (1)
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NS(;. Jrl\.llzr;:s?\];p IT] Z?il;(:t)igrt Nor;eor:‘ dﬁ;es Stage of proceeding of pending cases
24 | Jaisalmer 2019 1 Prosecution Evidence (1)
25 |Jalore 2023 1 Stay by Supreme Court (1)
26 | Jhalawar - - -
27 | Jhunjhunu - - -
28 | Jodhpur District - - -
2011 1 Defence Evidence (1)
29 | Jodhpur Metro 2024 2 Prosecution Evidence (1)
Attendance Accused (1)
30 |Karauli 2025 1 Appearance of Accused (1)
31 |Khairthal-Tijara - - -
2021 1 Purpose and procedure of section 313 CrPC (1)
2022 2 Framing of Charge/ Plea (1)
32 |Kota Examination of accused u/s. 313 Cr.P.C. (1)
2023 3| Prosecution Evidence ()
33 | Kotputli-Behrore 2021 1 Appearance of Accused (1)
34 | Merta 2020 1 Stay by High Court (1)
35 |Pali - - -
36 | Phalodi - - -
37 | Pratapgarh - - -
38 | Rajsamand - - -
39 | Salumber 2020 1 Evidence (1)
40 | Sawai Madhopur - - -
41 | Sikar 2021 1 Stay by High Court dated 28.08.2025 (1)
42 | Sirohi - - -
43 | Tonk 2023 1 Statement of accused (1)
44 | Udaipur 2023 1 szigtsr%lirigpgf (;I)I the witnesses were recorded
Total 46
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Cases of MPs'/MLASs' (Circular No.15/P.1./2023 dt. 06.12.2023) Fourth Quarter-2025 (01.10.25 to 31.12.25)

No. of adjournment if

SN Name of Court Inzt?i:fxt?;n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
1. AIMER
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1.Kirodilal Meena
State Vs (MP) 2. Hem Singh
ACIM Thanagazi A Prosecution Bhadana (Former TATEM & ST dRE SRy fhd T |
1 (Alwar) 20.10.2022 23/709/23 K'rz(tjé Lal Evidence MLA) - UefT 09.01.2026

3.Kanti Lal Meena
(MLA)




No. of adjournment if

SN Name of Court InE:i:ﬁtci,:)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
3. BALOTRA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
4. BANSWARA
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs. : : . .
. Stay by Bhawani Joshi Stayed by Hon'ble RHC Cr. Misc. Petition No.
1| ACIMBanswara | 14.09.2020 | 574/2020 | Bhawani | \yoner Court | (Former MLA) Stay 6338/2022 Dt. 12.04.2023
2 | ACIM Banswara | 27.01.2022 145/2022 %tr?;sv:si' Appearance of Bhawani Joshi - Prosecution Evidence
T (177/2022) Joshi Accused (Former MLA)
State Vs. . .
3 | ACIM Banswara | 14.05.2025 1016/2025 Bhawani Appearance of Bhawani Joshi - Arguments on application
Joshi Accused (Former MLA)
State Vs. | Bhawani Joshi .
4 | JM Banswara 28.02.2022 12/2022 Premkant etc Final Arguments (Former MLA) - Final Arguments
State Vs. | Argument on Bhawani Joshi ) I
5| JM Banswara 25.02.2022 14/2022 Premkant etc|  Application (Former MLA) Argument on Application
State Vs. . .
202/2022 - Argument on Bhawani Joshi ) N
6 | JM Banswara 01.10.2019 (628/2019) Bl}z\évrﬁm Application (Former MLA) Argument on Application
7 | JM Banswara 06.01.2021 346/2022 Isatlfatsv;/r?i. Prosecution Bhawani Joshi - Prosecution Evidence
o (281/2020) Joshi Evidence (Former MLA)




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
' with reasons
5. BARAN
Cases punishable with death or life imprisonment
NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Examination of Kanwar Lal Meena Evidence recorded of PW 34, Examination of
1 JM, Anta 02.01.2025 178/2023 : accused u/s. NIL accused u/s. 313 Cr.P.C. Hemraj, Sunil, Akshay
Manoj etc. (Former MLA) ;
313 Cr.P.C. Singh.
other cases
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
6. BARMER
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
other cases
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
7. BEAWAR
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
other cases
State V/s ) Smt. Shobha ATl H ATRIS. L. @& U0 AT S.B. Cri. Misc.
Gram Nyayalaya, - Stay by High L . .
1 : 17.03.2020 | CRO- 70/2020 | Shaitanara Chouhan (Sitting | 4 Adjournment given. | (Pet.) No. 2344/2022 Shobha Chouhan V/s State §IRT
Raipur Court
m etc. MLA) T B AR R |




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
8. BHARATPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
Case has been
decleared
Quash by
Hon’ble RHCB,
Jaipur in order
dated
03.12.2025 in Case has been decleared Quash by Hon'ble
State/ MLA e Sg N RHCB, Jaipur in order dated 03.12.2025 in SB
(| ACIMNo2, | 0005004 126/24 Smt. ’3-3(;;/;;-23“ Smt. Shobharani ] Cr.Mis.Pet.No. 3302/2023 Shobharani/ State
Bharatpur T Shobharani Shobharani/ Kushwah (MLA) of Raj. After then case pending in ACJM No.2,
Kushwah | state of Raj. Bharatpur has been disposed on 05.12.2025
After then case accordingly
pending in
ACIM No.2,
Bharatpur has
been disposed
on 05.12.2025
accordingly
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
9. BHILWARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

SN Name of Court InE:i:ﬁtci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons

other cases

NIL NIL NIL NIL NIL NIL NIL NIL

10. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL

11. BUNDI

Cases punishable with life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL

12. CHITTORGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if
Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
with reasons

SN Name of Court

Institution

Other cases

| NIL | NIL | NIL | ONIL | NIL | NIL | NIL NIL

13. CHURU

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

1. In the Prosecution evidence, Statements of Three
witnesses were recorded.
2. On October 8, 2025, the application submitted by
complainant Chimnaram was dismissed by note press.
Complainant Chimanaram submitted applications under
sections 190 of the Crpc and 210 of the BNS, which were
disposed of on December 6, 2025.
3. The complainant’s advocate submitted a petition on
November 4, 2025, stating that he had filed a petition for
State Vs Reply of H transfer of the case to the District and Sessions Court in
) arlal Saharan :
Harlal application u/s e - Churu. On November 28, 2025, an order was received
Saharan 311 CrPc (Sitting M.L.A.) from the District and Session Judge, Churu regarding the
petition. According to the petition, Sections 408 Crpc
(448 BNS) has been rejected and dismissed.
4. In the Prosecution evidence, statements of two more
witnesses were recorded. The special public prosecutor
express before the court that one witness Naresh Kumar
died and present a copy of his death certificate.
5. The complainant’s advocate presented the application
under section 311 Crpc. Defence counselor sought
opportunity to present his reply.

ACIM 22.11.2019 1473/2019
Sardarshahar | (03.11.2023) (828/23)

Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
14. DAUSA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
STATE VS fQTd 14.11.2025 T 20.12.2025 P  IffeFadT gRarar
SHIV - T IR AP AMAGTD + TATd ST B T
1| APILALSOT | 43062022 | 17/2022 | SHANKER |rara sefer oo O Jitendra Gothwal i Tt TR T ST e 9 30,01 2026
(Dausa) URF BALYA (Sitting MLA) St
g a1 T |
AND ORS.
Other Cases
g A § ORI SIReN & 9 ' H BaR
ACIM No.1 Cr Redq. C State Vs sh. Jitendra Gothwal B S I 53 fead SUioid Srderer R R84 & HR
1 ot || 07.11.2024 r'lo(e)gz'/zjse Jitendra | ey i |0 e?MrL"Z) othwa - YHRUT ¥ BRIGIE] A€ B S G| UHIEe e
Etc. rfdo # AR TR 19.01.2026 fgd @1 Y B
THRUT B 2T RN & T Ry o7 %8 R
15. DEEDWANA-KUCHAMAN
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL | NIL | NIL
other cases
\ NIL \ NIL \ NIL | NI NIL \ NIL \ NIL \ NIL
16. DEEG
Cases punishable with death or life impresionment
| NIL | NIL | NIL | NIL NIL | NIL | NIL | NIL




No. of adjournment if
Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
with reasons

Date of

S.N
. Institution

Name of Court

Cases Punishable with imprisonment for 5 years or more

| NIL | NIL | NIL | ONIL | NIL | NIL | NIL | NIL
other cases
\ NIL \ NIL \ NIL | NIL ] NIL \ NIL \ NIL \ NIL
17. DHOLPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | ONIL | NIL | NIL | NIL | NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | ONIL | NIL | NIL | NIL | NIL

other cases

| NIL | NIL | NIL | ONIL | NIL | NIL | NIL | NIL




No. of adjournment if

SN Name of Court InE:i:ﬁtci,:)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
18. DUNGARPUR
Cases punishable with death or life imprisonment
NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State V/s .
1 | ADJ, Dungarpur | 12.10.2022 11./2021 Chetanlal Pro;ecutmn U”Pe?h Damor - -
Session Case Evidence (Sitting MLA)
and others
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
19. SRI GANGANAGAR
Cases punishable with death or life imprisonment
NIL | NIL | NIL | NIL NIL | NIL NIL INIL
Cases Punishable with imprisonment for 5 years or more
State Vs . . I
1 .ADJ No. 2 07.05.2013 12/2013 Jaideep Awaiting Jaideep Bihani 2 Record awaited from High Court, Jodhpur
Sri Ganganagar . Record (Present MLA)
Bihani etc.
other cases
State Vs . .
ACD Prosecution Ashok Chandna 04, Prosecution
1 Sri Ganganagar 12.05.2015 14/2015 Lalcérgsnd Evidence (Sitting MLA) Evidence No Progress
15, Prosecution
State Vs Evidence
o |ACIM, Gharsana | g 1g 5015 | Cro 434/2015 | Pawan |Final Arguments|  -2wan Duggal 2, Examination of Disposed Off - 17.12.2025
Sri Ganganagar (Former MLA)
Duggal Accused
7, Final Arguments
3 ACIM, Gharsana 23.08.2022 | Cro 404/2022 State Vs Prosecution Pawan Duggal 11, Prosecution PW16 to PW19 Recorded and rest witnesses are
Sri Ganganagar T Hetram etc Evidence (Former MLA) Evidence called through Summon and Bailable Warrants.
Cro 513/2025 | State Vs
4 AC.JM Gharsana 07.10.2016 (CIS No. Pawan Judgement Pawan Duggal 7, Final Arguments | Final Arguments heared & File on Judgement Stage.
Sri Ganganagar (Former MLA)
600/2016) |Duggal etc.




No. of adjournment if

SN Name of Court InI::i:ﬁtci):)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
. with reasons
. State Vs Service of . I
5| ACM-2 S 19.05.2025 | Cro 5600/2025  Jaideep Bailable Jaideep Bihani 1 File called by Higher Court
Ganganagar o (Sitting MLA)
Bihani etc. Warrant
20. HANUMANGARH
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
21. JAIPUR DIST.
Cases punishable with death of life imprisonment
QI 04.10.2025 BT TSl 984 dTol 2g I ol | I
o BT 989 aTol ©g AR a8l 17| fa1® 10.10.2025
B N ve o IR A foIlRad IR 989 U2 91 18 Ud
JFIGHRITOT e 9 AT & ARG aRe SR f6d T |
ﬁqmzsmzozsaﬁaﬁgaﬁﬂm%ﬂaﬂﬁ?a%ﬁwﬁ
Aretor Rie w1 qRE & qMEo[E | AT § IuRYd T8 89 & BROT Al
y |ADJNo.2 18.10.2023 82/25 TR @i g8 ATl (WTEWQ) - g i 11200 B i I% mﬁﬂ?r?m
(Jaipur Dist.) e (102/25) T e TR 07.11.2025 T FFAYTT FRof

JrguRerd | e AREART 9Re SR faar 1am | fa=Tid 26.
11.2025 BT TGFT GRS IP URKIRM Bl AHHR BT fhar
T | faHIH 06.12.2025 T 11.12.2025 BT T8 Aol & MAAR
=TET T | faid 20.12.2025 BT YR &t BT AR A
RRad 989 U HI TS | YA IR 98 oS /3Ry
famI® 06.01.2026 BT T @1 TS |




No. of adjournment if

SN Name of Court In[::i:ﬁt?gn Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
AIE 3aca} 2025 fodAld 07.10.2025 I TAlE ULIR] 82
AARiE & 9O oEdg B | RAIE 17.10.2025 B TaTg
AifeTed SuRerd 98| TaTE &% @i B SIRY 999 a9
T 1T | f31 31.10.2025 BT TATE HHG Wl & TG YA
At SRR TS B Ui UL & T | fRAIE 07.11.2025 BT TATE HHS G
- & TG TAIUT UF DI URT BT AqADT B SAD! dofdl dg DI
H(Yd TAYeY) TS T TaTs AERIE B SIRY GH derd fHa AT | fRAie 12
ADJ No. 4 40/2012 OB a4 2. e 3155)&‘75'(‘17} 112025, 17.11.2025 d 28.11.2025 Pl WoR(H BN @
0. : TATY PR W B b DR AR ARG DI AET U TG
1 ) ) -10- Arga Rig 9| e ifior - : ) .
(Jaipur Dist.) 17-10-2012 (58/2014) o A IEREIC U faar AT | fRAE 04.12.2025 B TAE AARE B qAH
i (acHE TH.UE.Y) NSy 83 & U H ogdg by | f3Tid 16122025 B
4. &1 SaTER g TaE B RiE & SIRIYE] T P A1 IS gg TA
JSH(@d I TH.Te.Y) TF P IR U g5 O W Sad A8 @ dadl 9 Bl T

T TaE FRIY SiF @1 SRy 99 dod fhar mar| oA ie 23
122025 @I TaE AR SF & 99 Nl 84 & ©U H
rcEr-A C B It ol e 1 e e | oo M T s v o = e |
RIoi= Mg & 99 &g Fa &1 18|




No. of adjournment if

SN Name of Court InI:t?i:ﬁtci)gn Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
. with reasons
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
9 TR0 H QB 14.10.2025 BT TAT8 SFURLIT W@ T
faTid 15.10.2025 BT A1 JFAATSA ¥ T NI 03
fORAT AR & 9T @ g T TN faid 16.10.2025
DI AT TJURed 2 | faid 28.10.2025 BT Yo
AAHTRY AEAgS BIC AT H GaIR | A6 29.10.2025 BT
TaTE AU <8 | faHI® 30.10.2025 ®I AMed G #
TaTE W8] 04 GRw RiE & UM o@dg By T g a8
ACJ & M No.1, 89/2025 | ok RrfaTe AT 1S 05 AT T F FAT WARACRT IR FHIC € B
3 Jaipur Dist. 10.06.2016 (573/2016) w;ﬁ;jra@r BIECECIERINE] (@ TATET) - HROT SHR B T | AT 31.10.2025 BT TATE G Sy 05

AT T< & 94 Q1 fBY T | TS 12.11.2025 BT A8
SrguRerd e | faTie 13.11.2025 B WORINT ARSI HdTgel
PIC AfBT H GIR TAT T8 A& BT AT UM BG
uTeE BT AT 9 uATEel At e IfEre faAid 09.12.
2025 9 10.12.2025 &G a0 @1 T8 | {7 09.12.2025 T 10.
12.2025 PI TATEH & SURIT el MM & HROT T
AN IRl faAid 16.01.2026 = @t TE |




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: stitutio with reasons
22. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL NIL | NIL | NIL NIL | NIL | NIL | NIL
other cases
Mukesh 2 adjournment
1 ADJ- 9, Jaipur 15.07.2025 Cr. Appeal |Bhakar and| Argumenton | 1. Mukesh Bhakar 3 éallant wan’t to time ardyerelf siferdaTT g7 gEw 3Tdiel ¥ WHI AR W TP
Metro-I e 28/25 ors Vs appeal 2. Manish Yadav  2PP # 98 el e G O A |
for argument on appeal
State
ACT & IM -12 State Vs Awaitin \?viiﬁzssrgse :::(anlﬁgegc; Charge framed & witnesses examined after
2 ; ! 03.07.2025 27647/25 Ramniwas 9 Ramniwas Gawadiya than stay from Hon’ble High Court in S.B.
Jaipur Metro-1 - Order after than stay from o .
Gawadiya . . Criminal Misc. Pet. No. 6202/2025)
Hon'ble High Court)
7 (319 9 <A & srguRerd
Gram Nyayalaya, 752/13 State_ Vs Statement of | Anju Khangwal (Ex i - i ATl H HeT YUl B gl & AR aoEe H gI gaAtord |
3 Jaipur Metro -I 13.11.2013 1329/19 Anju A q M.LA I AT el fora ST 3
aipur Metro ( ) Khangwal ccuse LA) e, AR Sifrs i
01.04.2025 I AHHR 2 )

23. JAIPUR METRO - Il

Cases punishable with death of life imprisonment




No. of adjournment if

SN Name of Court InI::i:ﬁtci,:)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
. with reasons
Closure reports submitted by investigation officer qua.
Mr. Shanti Dhariwal, Shri N.L. Meena, Sh. V.M. Kapoor
& Sh. Lalit K. Panwar has been considered by this court
& rejected. S.P. ACB has been directed to further
investigation on certain points as mentioned and directed
Arguments on in order passed by this court on 18.04.2022 in compliance
Charg_es angl for of this order, ACB submitted the result of further
consideration investigation. Application filed by complainant for
. FIR No. 422/14 Stqte Vs | the result of Mr._Shanti Dhariwal subsitution of his counsel has been disposed off. The
1 ACD-4, Jaipur 03.03.2016 Case No.- Shailendra further (Minister of Urban 2 Order dated 26.11.2021 of this court quashed and set
Metro-II .03. 01/2021- Garg and |investigation as | Development, Govt. asidg.by Hon’ble Rajast‘han High Court in S.B. Cri.
Ors. directed by this of Rajasthan) Revision No. 113/2022 vide order dated 17.01.2023 and
court through amended order passed in S.b. Criminal Misc. Application
order dated No. 35/2023 dated 06.02.2023. Hon’ble Rajasthan High
18.04.2022 Court in the order dated 17-01-2023 mentioned the fact
o that” A coordinate bench of this court has quashed the
proceedings arising out of the same FIR that the present
accused in person are booked in qua accused petitianer
Shati Dhariwal.”
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
59 U oA L. Dr. Kirodi Lal ST ERT 1. O3, §RT AL BT
ASCJ CUM ACMM RPF Bandikui | State Vs | (T 8 améwr | o - '(rl?,lL'A)a frrife fdem—2776 /2024 ST HT TE B | A
1 RAILWAY 02.01.2013 47A/2013 Kirodi Lal |+ <ot S0 > Shailendra Joshi - TRIML. §RT YHRUT BT BRIATE! T ST Th AT
(Jaipur Metro II) (11745/2014) etc. e B ®R | . MLA B TS | ARTAT § UHAGAT YT B IS A, LS.
W <f¥a 21) (Former MLA) 7. B TR W A 8| ST Ut 23.01.2026
ASCI CUM ACMM '83/2018 State Vs USR] YT BT TeR0]
5 | Com. Riots 17072022 | (1043/2007) |Kalicharan | _ Kalicharan Saraf | ¥RI% & Siffiga gRT | U1 H GoTdl PRIAE e YA A o %2 € | AN
(ai ur Metro m e CIS No.- Saraf and (Sitting MLA) TG WS B A B ARRG U9 15.01.2026 T 2|
P 1069/16 ors. YEH R At § |
24, JAISALMER
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Other Cases
State Vs Process is being issued.
p | ACMPokaran | 43412019 | 942/2019 | Shaitan = rosecution Shaitan Singh Total adjournment Process issued for witness
(Jaisalmer) - Evidence (Former MLA) number during this
Singh etc .
quarter is 04.
25. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
1 JM Court, 20.08.25 180/23 S;:Ei;/.s Ssuta!elge Ratan Devasi ) Stay by Supreme Court SLP (Criminal ) 16068-
Bhinmal (29.09.23) <) P (Sitting M.L.A.) 16069 of 2025
Devasi etc. Court
26. JHALAWAR
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL NI NIL | NIL NIL | NIL NIL NIL
other cases
| NIL | NIL NIL | NIL NIL | NIL NIL NIL
27. JHUNJHUNU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
other cases
1. Narendra Kumar
State/ Khichad (Ex M.P.)
: Disposed on 2. Shubkaran .
1| CIM, Jhunjhunu | 29.05.2024 1087/2024 |Pawan and 01.12.2025 |Chaudhary (Ex M.LA) Disposed — 01.12.2025
other .
3. Subhash Poonia
(Ex M.L.A.)
28. JODHPUR DIST.
Cases punishable with death or life imprisonment
| NIL NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL NIL | NIL | NIL NIL | NIL NIL NIL
other cases
| NIL NIL | NIL | NIL NIL | NIL NIL NIL
29. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE UOI . o ¢ .
! . 8 AT IAYFITOT §IRT Aed FHTg B ATAR a8 Ud
1 SC/ST (POA) ACT 16.12.2011 97/2011 through D(?fence Malkhan Singh g G ¥ A8 P | g9rg qeg ¥ Pl Tdle SuRerd T8l 89 W dls uifd
CASES, Jodhpur CBI/ Sohan evidence (Former MLA) SRR & BRYT T8 g5 |
Metro Lal etc.
State/ , : 2 gehRoT H T SIRgETor & g @t farfaa 5
3| ADINo. 5, 22.10.2024 164/2024 Lokendra | "rosecution Rajendra Guda | o GuRerd w181 o TR Tahor adT 3 el SfRie & weH # PRI
Jodhpur Metro ) Evidence (Former MLA)
Singh @ BRI =
Cases Punishable with imprisonment for 5 years or more
| NIL NIL | NIL | NIL NIL | NIL NIL NIL

other cases




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
9 MM H YR H A6 04.10.2025 BT SIAGERITOT
AreARiE, 1fet dar, rRRiE, <, #feura Rig 9
State/ . . 2 s R BRR &Y IR A% uref«=r o5 uer fsar <
1 CJMI,VIJct>dhpur 19.12.2024 59352//;\‘0024 Mohan Attendandce Ras\{lt?_dralall_nAgh BN Jfos™ @ 8F & [WieR fhar mar 9 o ifigaa oimaR R faefie 11,
etro Singh etc. acctise (Sitting MLA) BHRT 06.2025 | UM TR 3rJURLIT B H SHD! ST ST
B T3 599 W gaRer BN gioom & ol R dfdd
2 |
30. KARAULI
Cases punishable with death or life imprisonment.
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
State Vs Appearance of | Ramesh Chand S/o Cognizance was taken in final report on date of
CJ & JM Nadoti 03.06.2025 113/2025 Ramesh NIL
Accused Ramsahay 03.06.2025
Chand etc
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
31. KHAIRTHAL-TIJARA
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
32. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more
NIL NIL NIL NIL NIL NIL NIL NIL




Date of

No. of adjournment if

SN Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
. with reasons
Other cases
Cﬁgarf:rﬁa 4 Adjournment for
1 ACIM NO. 06, 06-10-2022 CR. REG. CASE nta Framing of Chandrakanta Charge Argument. 2 |Charge order has been pronounced on 09-01-2026. File is
KOTA 10861/22 Meghwal Charge/ Plea  |Meghwal Adjournment for fixed for Framing of charge/Plea on 16-01-2026
9 charge order.
Etc.
In this quarter, the statements of PW 16 kushal
ACIM Ramaani State Vs rosecution Shri madan dilawar 6 adjournment. Singh, PW 17 prahalad, PW 18 mahesh kumar, and
2 Mandi (Ko%a)J 13-10-2023 1551/2023 Madan e?/idence otc Dueto (witnessis [PW 19 rohitash pw 20 manjeet singh were
Dilawar Etc not present) recorded. The next hearing date has been fixed for
06-01-2026
State Vs 7Dueatgjournment. In this quarter, the statements of PW 15 kushal
ACIM Ramganj prosecution Shri madan dilawar Singh, PW 16 prahalad, PW 17 mukesh kumar,
3 - 13-10-2023 1552/2023 Madan . .
Mandi (Kota) . evidence etc . . were recorded. The next hearing date has been
Dilawar Etc (witness is not .
fixed for 06-01-2026
present)
S . e file is disposed by withdrwaing application
4 |JM DIGOD (Kota)| 15-12-2012 | 5762012 | State Vs fileis Bhawani Singh 15Duetoawalting |g.on A P.P in order from the state
Prahlad |disposed Rajawat order

government to withdraw this case




Date of

No. of adjournment if

SN Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
State Vs
Bhawani |Examination of .
5 |ACIM No. 2 Kota| 14-11-2022 11860/22 Singh  |accused u/s. BHAWANI SINGH | » -used no Present evidence has been completed case know at the
. RAJAWAT stage of Examination of accused u/s 313 Cr.pc
Rajawat |313 Cr.P.C.
Etc
urpose and . N .
State v/s P - No.of 11 adjournment. |Exmination of acuused Balveer, Meghraj, Deeepak,
6 Aclig.r'\'i‘o' 3 19-07-2021 7125/2021 Badrilal @ E;g;i?‘u;g II;/IE::aB\'::twanl Singh Due to long witness |Rasvihari, Sanju, Harish, Deepesh, Pramod,
Birdhilal Etc CrPC ) list Shambhudyal, Dhanraj, Devraj U/S 313 Crpc.
IM Kanwas State V/s argument on 3. Due to Some
7 24-07-2023 340/2023 Heera Lal Heeralal nagar accused are not charged frame against 6 accused.
(Kota) otc charge present




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
33. KOTPUTLI-BEHROR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL | NIL NIL | NIL NIL NIL
other cases
State Vs
1 ACIM No._1, 13.10.2021 310/2021 Ramkumar Appearance of Ramswaroop Kasana no Appearance of Accused
Kotputli otc Accused
34. MERTA
Case punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more
R N N— Wwﬁﬁmmumwwwwﬂéﬂm
WPR d9H (FET qu) P.etltlon for Special Leave to Appeal (Crl.) No. 8191 /21
1| CIM Nagaur 07.09.2020 877/20 HeReTd G Stay o B W ' 1 H AR RIS 99 <IRITed, SEYR @ SBCRMSBA
= ' No. i
(@ THTET) 0. 8369 /21 ¥ T AR ¥ |
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




S.N Date of No. of adjournment if
: Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
35. PALI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
| NIL | NIL | NIL NIL NIL | NIL NIL NIL
36. PHALODI
Cases punishable with death or life imprisonment
| NIL | NIL | NIL NIL NIL | NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL | NIL | NIL NIL NIL | NIL NIL NIL
other cases
| NIL | NIL | NIL NIL NIL | NIL NIL NIL
37. PRATAPGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
| NIL N | AL NIL NIL | NIL NIL NIL
other cases
| NIL | NIL | NIL NIL NIL | NIL NIL NIL

38. RAJSAMAND




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
39. SALUMBER
Cases punishable with death or life imprisonment
Evidence of witness number 15 Jagdish Vyas and 12
State Vs Three adjournment is Hajari Lal Meena was recorded, Evidence of Witness
1 |CI&IM, Sarada| 07.02.2020 | ".Red-Case | g | Evidence Shanta Devi given due to number 14 Jaipal Singh was recorded through VC.
34/2020 . . . Witness Surendra Sing Barahath of Supplimentary
Devi & ors. summoning of witness ) N
Chargesheet was added basis on application of
Prosecution Officer.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
| NIL | NIL NIL NIL NIL | NIL NIL NIL
40. SAWAI MADHOPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
41. SIKAR
Cases punishable with death or life imprisonment
| NIL | NIL | NIL | NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
State Vs
. Session Cases | Jhabar Prosecution | Jhabar Singh Kharra . .
1 | ACD Court, Sikar| 19.02.2021 2/2025 Singh Evidence (MLA) Stay by Hon'ble High Court Dated 28.08.2025
Kharra etc.
Other Cases
NIL NL | NIL | NL NIL NIL NIL NIL




No. of adjournment if

SN Name of Court InE:i:ﬁtci,:)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
: with reasons
42. SIROHI
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
NIL NIL NIL NIL NIL NIL NIL NIL
43, TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs .
Sukhbeer Statement of Jgﬁghl\jﬁ:rEsxml\%I; Prosecution Evidence has been completed case has
1| ACIM Malpura 18.04.2023 299/23 Singh P S 0 been listed for Statement of Accused U/s 313 CrPC
. Accused Tonk Sawai
Jonapuria (351 BNSS)
Madhopur
etc
State Vs Kanhaiya Lal
Sukhbeer Statement of |Choudhar gt resent Prosecution Evidence has been completed case has
ACIM Malpura 18.04.2023 299/23 Singh yatp 0 been listed for Statement of Accused U/s 313 CrPC
. Accused MLA Todaraisingh-
Jonapuria (351 BNSS)
Malpura
etc
State Vs
Sukhbeer Statement of |Raiendra Guriar. MLA Prosecution Evidence has been completed case has
ACIM Malpura | 18.04.2023 299/23 Singh jendra Lurar, 0 been listed for Statement of Accused U/s 313 CrPC
. Accused Deoli Uniara
Jonapuria (351 BNSS)
etc




No. of adjournment if

SN Name of Court InE:i:Etci,cf)n Case No. Title Present Status | Name of Mps/MLAs |any given during quarter Progress made in the case during Quarter
’ with reasons
44, UDAIPUR
Cases Punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
State/
ACI&JIM (South) Ravindra Ravindra Singh Bhati .
1 NO.2 20.03.2023 3772/23 singh Bhati U/S 313 Crpc (Sitting M.LA.) NIL Statements of all the witnesses were recorded

etc
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